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ACT No. V I I  OF 1880. 

(Received the asselzt of the Governor Ge~ceral oa the 1 1 t h  March, 
1880.) 

An Act to amend the law relating to Merchant 
Shipping, and for other purposes. 

W H E R E A S  it is expedient to prevent the depart- 
ure of certain ships from British India; 

and whereas it is also expedient to provide for the 
relief of distressed seamen and apprentices at  ports in 
British India, and for the recovery of wages due to, 
and expenses incurred in respect of7 such seamen and 
apprentices in cases to which section 211 of the 
Merchant Shipping Act, 1854, and section 16 of the 
Merchant Shipping Act, 1855, do not apply of their 
own force ; 

and whereas i t  is also .expedient to provide in 
other respects hereinafter appearing for the regulation 
and control of merchant shipping; It is hereby en- 
acted as follows :- 

CHAPTER I. 

1. This Act may be called "The Indian Merchant 
Shipping Act, 1880 :" 

and i t  shall conie into force on the first day of 
June, 1880. 

2. I n  this Act, unless there is something repug- 
nant in tlie subject or context,- 

" ship " includes every descl*iption of vessel used 
in navigation, not propelled By oars : 

" master " 

Preamble. 

Short title. 
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A ship is c c  unsafe" within the meaning of this "Unsafe." 
chapter when by reason of the defective condition of 
her liull, equipments or machinery, or by reason of 
overloading or improper loading, she is unfit to pro- 
ceed to sea without serious danger to .  human life, 
having regard to the nature of the service for' which 
she is intended. 

Seelzding or taking Unseaworthy Sh@ to Sea. 
5. Every person who sends or attempts to send a E V ~ V  person 

British Indian ship to sea in suoh unseaworthy state 
that the life of any person is likely to be thereby ship to sea 

endangered, shall, unless he proves that he used a11 l i ab l eh  
reasonable means to insure her being sent to sea in a penalty. 

seaworthy state, or that her going to sea in such 
unseawoi.tliy state was under the circumstances 
reasonable and justifiable, be punished with imprison- 
ment for a term which may extend to six months, or 
with fine which may extend to one thousand rupees, 
or with both. 

Every master of a British Indian ship who know- Master 
ingly takes such ship to sea in such unseaworthy taking 
state that the life of any person is likely to be thereby 
endangered shall, unless he proves that her going to 
sea in such unseaworthy state was under the circum- 
stances reasonable and justifiable, be punished with 
imprisonment for a term which may extend to six 
months, or with fine which may extend to one 
thousand rupees, or with both. 

For the purpose of giving such proof, eveiy person 
charged under this section may give evidence in the 
same manner as any other witness. 

No prosecution under this section shall be insti- Prosecution 
tuted e&ept by, or with the consent of, the Local tit?:;;s;;t 
Government. ' of, Local 

Government. 
&n$ lied Coelzd$tiofz of Seaworthiness in  Coatract of 

Service. 

6. I n  every contract of service, express or implied, Obligation of 
between the owner of a British ship and the master omllerto 

crcw with 
01' 
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respect to or any seaman thereof, and in every instrument of 
seaworthi- 
ness. apprenticeship whereby any person is bound to serve 

as an apprentice on board any such ship, there 
shall be implied, notwithstanding any agreement to 
the contrary, an obligation on the owner that such 
owner' and the master, and every agent charged with 
the loading of such ship or the preparing thereof for 
sea, or the sending thereof to sea, shall use all reason- 
able means to secure the seaworthiness of such ship for 
the voyage at the time when such voyage commences, 
and to keep her in a seaworthy state for the voyage 
during the same : 

Proviso. Provided that nothing in this section shall sub- 
ject such owner to any liability by reason of such 
ship being sent to sea in an unseaworthy state where, 
owing to special circumstances, the so sending her to 
sea is reasonable and justifiable. 

Detemtios of Ussafe Ships by the Eocal Goverment. 
Provisional 7. The Local Government, if it has reason to 
detentio'l Local Govern- by believe, on complaint or otherwise, that a British ship 
ment. in any poi* to which it may from time to time 

specially extend this section, is unsafe, may provi- 
sionally order the detention of such ship lor the pur- 
pose of being surveyed. 

Service of A written statement of the grounds of such deten- 
groundmn tion shall be forthwith served on the master. of such master. 

ship. 
Power to 
appoint sur- 

8. When the Local Government provisionally 
veyor. orders the detention of a ship, it shall forthwith 

appoint some competent person to survey such ship 
Action o? re- and report thereon, and, on receiving his report, may 
oelpt ofhla either order the ship to be released or, if in its opinion 
report. 

the ship is unsafe, m y  order her to  be finally 
detained. 

order of fin- An order of final detention under this section may 
a1 detention. be either absolute or until the performance of such 

conditions ~vith respect to the execution of repz' c 11's or 
alterations, or tlze unloadiilg or reloading of cargo, as 
the Local Governmellt thinlis izecessary fop tlic pro- 
tection of lzuinau life; and the Local Govcrnlllent 

niay, 
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may, froin time to time, vary or add to any such 
order : 

Provided that, before an order for final detention Service of 

is made, a co~ly of the report shall be served upon ;;;;L.zd 
the master of the ship, and within seven days .after appeal to 
such service the owner or master may appeal against court  of Sur- 
such report, in the manner prescribed, to the Court vey' 
of Survey (hereinafter mentioned) for tlie port where 
the ship is detained. 

9. Where a ship has been provisionally detained Option to  
and a person has been appointed under section eight ~~~f''~f 
to survey such ship, the owner or master of the ship, appoiuting 

at any time before such person makes such survey, assessor to 
aw,ompany may require that he shall take with him as assessor surveyol.. 

such person as such owner or master may select, 
being a person nained in the list of assessors prepared 
under section fifteen, or, if there is no such list, or if 
it is impracticable to procure the attendance of any 
person named in such list, a person of nautical, 
engineering or other special skill and experience ; and 

in such case, if the surveyor and assessor agree Procedure 

that the ship should be detained or released, the $ ~ ~ ~ ~ ~ ~ -  
Local Government shall cause the ship to be detained assessor 

or released accordingly, and the owner or master 
shall have no appeal ; 

but if the surveyor and assessor differ in their report, ~ 2 ;  they 
the Local Government may act as if the requisition 
had not been made, and the owner or master shall 
have such appeal touching the report of the surveyor 
as is hereinbefore provided. 

10. Notwithstanding anything contained in see- Power to 
tion eight the Local Government may at any time, 
when a ship has been provisiona.lly detained, instead Survey. 

of following the procedure hereinbefore provided, 
refer the matter to the Court of Survey for the port 
where the ship is detained. 

Detailzing- o ficevs. 
11. For the better execution of this chapter, the Dctailling. 

Local Govcrnilzelit may, fro111 tiine to time, ajq7oint. 
a 

r: 



a sufficient number of fit persons as its officers, and 
may suspend or remove any of them. 

Their powers 
genel.ally. 

Their power 
t o  order 
provisional 
detention 
and suwey. 

Detdoing- 
officer to 
report to 
Local Gov- 
ernment. 

Every officer so appointed (hereinafter referred to 
as a detaining-officer) shall have, for the purpose of 
his duties under this chapter, the following powers, 
(that is to say) :- 

(a)  he may go on board any British ship and nzay 
inspcct the same or any part thereof, or ally of the 
machinery, equipments and cargo on board thereof, 
and may require the unloading or removal of any 
cargo, ballast or tackle, not unnecessarily detaining 
or delaying her from discharging, unloading or pro- 
ceeding on any voyage ; 

( b )  he may, by summons under his hand, require 
the attendance of all such persons as he thinks fit to 
call bcfore him, may examine such persons, and may, 
by a like summons, require returns in writing to any 
enq~~iries he thinks fit to make ; 

(G) he may require and enforce the production of 
all books, papers or documents which he considers 
important ; and 

(d) he may administer o'atlis, or may, in lieu of 
administering an oath, r&cldire every person examined 
by him to make and subscribe a declaration of the 
truth of the statements made by him in his 
examination. 

12. Every detaining-officer shall, in addition to 
the powem hereinbefore conferred, have the same 
power as the Local Government has under sections 
seven and eight, respectively, of provisionally order- 
ing the detention of a ship for the purpose of being 
surveyed, and of appointing a person to survcy her ; 
and if he thinks that a ship so detained by him is not 
unsafe, ivay order her to be released. 

Every sncl~ officer sshall fort'llnitll report to t,he 
Local Governmellt any order n~ncle by Ilim for the 
detention or release of a ship. 

Of 

I .  

I . . . . . . . . . . .  . . . .  . . . . .  . . .  . . . . . . .  . . .  i . .  . . 
. . . . 

., . , . . 
, . . . ... . .  , . . . . . . . . .  1.. . . . . . .  ..:. . . . :  . . . . . . . . . . ., . . . .  

, . , . , . , : .  . . . . . . . . . . . .  . . . .  . . . . . . .  . . . .  . . . . . .  . . . .  ;, ;'.....a. . .  % . . .  
. , .  , 

. . . . . . .  t . . - . ..'I . :. . . . , . . . . . . . .  .' . , . ' .. I 

. . . . .  . . .  
. . 

,. . '. . . . . . . . . . .  - ,  . . .  ,.. ,,.<.;.,;;., ,.... .. ;.; . ;  . .  ?>, . . .  ..,, ..;*<; .-.<. .-.., :. ( ", : ; , . .  : . . . . . . . .  : ' . . . . . . . . . .  
, . . ,  

. . .  ' , , ; , :., . ,., J>, ,::. .' - . ' ' ' . . . . . . . .  < ' .  
I ,  . , .  

. . , , ,. . . " , : : , , . , 
, ~ . . .  

. . , .  , :, ...... :,.'!;> ;, . .  , . . .  . . .  1.1 : . . . . . .  : , .,- . . . : . . . . . . . . .  . . .  ,'. .. . . . . . . . . . . . .  . . . .  " .  . . . . . .  . < .  , .  , . . . .: 
1 . . . .  . ., ,: .,,, ,., + , .< ,.:, :.,, 

. . .  . . . . .  . . . . .  
$ . .  .. . . ~ . ,  . . . . . .  . . .  , i ' ‘  . . . . . .  

. . . 
I . . . . . . . . .  ,;,, ; .' . , , . . 

. . . .  . . " ,..,< . . . . .  : . ,  . , , . , , '  , : ' .  ; 
. . .  

. . 
. . . . . . . . . . . . . .  . _ . .  _, - .  . . . . . . .  : i :... 1. .................... . . . . . . . . . . . . . . . . . . . . . .  





88 Nerchamt Shipping. [ACT V I I  

Power of 
Judge to 
dotain or 
release ship, 

Repwt to 
Local Gov- 
ernment by 
Cou1.t. 

Power of 
Local Gov- 
ernment to 
make rules 
with respect 
to  Court. of 
Survey. 

Power to 
appoint 
referee to 
hear appeal. 

Option to 
np1181-lnnt to 

21. The Judge shall have the same power as the 
T~ocal Government has to order the ship to be released 
or finally debined; but, unless one of the assessor8 
.concurs in an order for the detention of the ship, the 
ship shall be released. 

25. !lke Judge shall report the proceedings of 
the Court in each case to the Local Government in 
the manner prescribed, and each assessor shall either 
sign such report or report to the Local Government 
the reasons for his dissent. 

28. The T~ocal Government may, with the pre- 
vious sanction of the Governor General in Council, 
from time to time make rules to carry into effect the 
provisions of this chapter with respect to a Court of 
Survey, and in particular with respect to- - 

(a )  the procedure before the Court ; 
( b )  the requiring, on an appeal, of security for 

costs and damages ; 
(c)  the amount and application of fees ; and 
(d) the ascertainment, in case of dispute, of the 

proper amount of costs under this chapter. 
Such rules shall be published in the official Gazette, 

and shall thereupon have, the force of lam. 

Scient$c ~efemecrees. 
24. I f  the T~ocal Government is of opinion that 

an appeal under tliis chapter involves a question of 
construction or design, or of scielitific difficulty or 
important principle, it may refer the matter to such 
one or more out of a list of scientific referees, to be 
from time to time prepared by the Local Government, 
as may appear to possess the special qualifications 
necessary for the particular case, and may be selected 
by agreement between the Port-officer aad the appel- 
lant, or, in default of any such agreement, by the 
Local Government; and thereupon the appeal shall 
be determined by the referee or referees instead of by 
the Court of Survey. 

26. The Local Government, if the appellailt in 
any such appeal so requires and gives sccurity to its 

satisfaction 





one-fourth 
of cxew. 

Costs, &c., 
payable by 
Government 
recoverable 
from com- 
plainant. 

b,elonging to the ship, and is not in the opinion of spch 
Government or officer frivolous or vexatious, such 
security shall not be required ; and such Fovernnient 
or officer shall, if khe complaint is made in sufficient 
time before the sailing of $he ship, take proper steps 
to asc6rtain whether the ship ought to be detained 
under this chapter. 

31. Where a ship is detained in consequence of 
any complaint, and thc circumstances are such that 
the Government is liable under this cl~apter to pay to 
the owner of the ship any costs or compensation, the 
complainant shall be liable to pay to the Government 
all such costs and conipensation as the Government 
incurs, oy is liable to pay, in respect of the detention 
and survey of tlie ship. 

Qrah-cal*goes. 
Stowage of 32. No cargo of which niore than one-third con- 
cargo of 
gl'ain, &c. sists of any kind of grain, corn, rice, paddy, pulse, 

scecls, nuts or nut-kernels (hereinafter ref erred to as 
grain-cargo) shall be carried on board any British Indian 
ship unless the same be contained in bags, sacks or 
barrels, or secured from shifting by boards or bulkheads 
or otherwise. 

Penalty for If the owner or mastei of any ship, or any agent 

iml)rOl'er stowage of 01 such owner who is charged with the loading of 
sllch cargo. S U C ~  ship or the sending her to sea, knowingly allows 

any grain-cargo or part of a grain-cargo to be shipped 
therein for carriage contrary to the provisions of this 
section, he shall be punished with fine which may 
extend to three thousand rupees. 

, Beck and Load-lines. 
Marking of 33. Every British Indian ship shall be perma- 
deck-lines. nently and conspicuously marked with lines of not 

less than twelve inches i11 leugtli and one iacli in 
breadth painted longitudinally on each side amidships 
or as near thereto as is practicable, and indicating the 
position of each deck which is abovc water. 

The upper edgc of eacli of tlicse lilies sllall be level. 
~vilh the nppcr side of the cleck-l~lanlr next tlle water- 

way 



34. The master of every British skip not being a ~ a i l c i n ~  of 

coasting-vessel within tho meaning of the Sea Cpstoms Lo"-K*. 
Act, 1878, shal2, before his ship is entered .outwards 
from any port in British India upon any voyage, or if 
that is not practicable, as soon after as may be, mark 
outside upon each of her sides amidship, .or as near 
thereto as is praticablej in white or yellow on a dark 
ground, or in black on a light ground, a circular disc 
twelve inches in diameter, with a horizontal line 
eighteen inches in length drawn through its centre. 

The centre of such disc shall indicate the maxi- 
mum load-line in salt-water to which it  is intended 
to load such ship for that voyage. 

of sucli disc and the upper edge of each of the lines 
indicating the position of the ship's ,deck whicll is 
above such centre: and if default is made in deliver- 

tue log-boolc. 

Tllc master shall enter a' copy of this. statement in 
the official log-book (if any). 

37. When a ship bas been marked as by sectioil Stlip to be 
thirty-four required, slle sllall be kept so marked until 'Uapl[e" , 

she next returns to a port of discharge in British 
India orarrives at  a port in tllc United Kingdom. . . 

38, Tlii mastell of every British ship which is a ~ ~ a ~ l c i l l g  

coasting-vessel within the ixdaning of the Sea Gus- load-lilles ill. case of coast- 
.. bonls Act, 1878, shsll, beforc proceecling to -sea f1.0111 i,,p-vcssels, 

. . 

I 
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63. The Local Government may, from time to Delegationof 
time, by notifieation in the officia+l Gazette, delegate f ~ ~ ~ ~ ~ ~ ~ -  
either absolutely or subject to such conditions or re- missioue,, 
strictions as i t  thinks fit, to arFy body of Comrnis- 
siolzers ,or trustees appointed for managing the affairs 
of a port all or any of the powers, and require the 
said body to discharge all or any of the functions, of 
a Local Government under the foregoing sections of 
this Act, except the powers conferred by section four- 
teen, the power of preparing a list of assessors under 
section fifteen and the power of making rules, and 
may cancel any suclz notification. 

While any such notification remains in force, all 
costs and damages which would otherwise be recover- 
able under this Act by or from the Governnient shall 
l ~ e  recoverable ill like manner by or from such body ; 
and such body shall, notwithstanding anything to the 
contrary col~tained in ally enactment now in force, 
credit or pay, as the case may be, the amount of any 
costs or damages so recovered to or froln tlle funds 
held by them in trust as such body. 

CHAPTER 111. 

54. This chapter shall be read with, and taken as Chapter tobe 
part of, Act No. I of 1859 ffor the amendment o f  tAe ~ k ~ ; a ~ ~ ~ t  
taw relating to Merchant Seamen). 1859. 

But nothing in this chapter contained applies to Saving of 
seamen or apprentices to whom the provisions of sec- z~~$f;; ;~~~ 
tion 211 of the Merchant Shipping Act, 1854, or of shipping 

section 16 of the Merchant Sll=n Act Amendment Acts, 1854 
L- --- -- 

Act, 1855, appl.y,. % and 1855. 

I n  this chapter " Local authority " means such " L O C ~ ~  au- 
person as the Local Government may from time to tllOrit,~." 
time, subject to the control of the Governor General 
in Council, appoint by name or in virtue of his office 
to exercise the pourers conferred, and to perfomi tlie 
duties imposed, on the local a~xthority under this 
chapter. 

Every 













(d) for holding enquiries into charges of incorn- 
petency and misconduct on the part of holders of 
such certificates, and 

( e )  for the suspensiolz and cance!ment of sudr 
certificates. 

All such rules shall be published in thc official Publication 
Gazette, and shall thereupon have the force of law. Of 

69. No person shall, in any port in which there NO person to 
is a person exercising the profession of a ship sur- $?it&,:&. 
veyor and holding a certificate granted under section .,I,s, 

sixty-eight, exercise such profession in such port qualified. 
unless he holds a certificate granted under that sec- 
tion : 

Provided that nothing herein contained shall pre- S111.v~~ol.d of 

vent any person employed by Lloyd's Register of  and 
British and Foreign Shipping or Burcau Veritas from 
discharging any of the duties of such employment, or 
apply to any person specially exempted by the Local 
Government from the operation of tliis section. 

70. Any person exercising the profession of a penalty for 

ship surveyor in contravention of the provisions of practising as 

section sixty-nine shall be puhished with fine not $ J ~ ~ ' ~ ~ J "  
exceeding one thousand ru'pees, and shall be incap- certiscatc. 

able of maintaining any suit for any fee or reward for 
anything done by him in such exercise of such pro- 
f ession. 

-- 

CHAPTER V. 

7 I n  this chapter wreck" includes the Eollonr- .,nreclc ,, 
ing when found in the sea or any tidal water or on thc defined. 
shores Chereof, that is to say :- 

goods which have been cast into the sea arid then 
sink and remain under water ; 

goods which have been cast or fall into tho sca and 
remain floating oil thc sur.Cacc ; 

goods 
F 
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goods ~vllich arc sunk in the sea, but are attached 
to a floating object in 'order that they may be found 
atgain ; 

goods which are thrown away or abando~ed, and 

a ?ewe1 abandoned without hope or intention of 
recovery. 

Repeal of 72. 'Chapter V of the Indian Ports Act, 1875, and 
chapter V ~ o f  section 5 of Act No. XI11 of 1878 (An Ac t  to pro- 
I n d i a n  Ports 

1875. vide for the recovery in British India of wages dae 
to, and exyenses incurred i n  qmespect of, certain seamen 
c6nd apprentices, and to  amend the Indian Merchufzt 
Shippkg Act,  1875, and the Indian Ports Act, 1876) 
are hereby repealed. 

But nothing in this chapter shall be deemed to 
affect section 40 of the Indian Ports Act, 1815, or 
entitle any person to salvage in respect of any pro- 
perty recovered by creeping or sweeping in con.traven- 
tion of that section. 

Appointment 73. The Local Government may, from time to 
of receivers. time, by notification in the officia.1 Gazette, with the 

previous sanction of the Govei-nor General in Council. 
ippoint such persons as it thinks 'fit to receive and 

&nd to perform" such du% 
are hereinafter mentioned, 

within such local limits as i t  may from time to time 
prescribe. 

Persons so appointed shall be called receivers of 
wreck. 

Rliles to be 
observed by 
person find- 
ing wreck. 

if he be the  
ovncr  ; 

if he be not 
the ownbr. 

74. Any person Gnding and takiug possession of 
any wreck within any locd limits for wllicll a receiver 
of wreck has been so appointed, shall as soon as prac- 
ticable- 

(a) if he be thc owncr thereof, give the receiver 
of wreck notice in writing of the finding thereof and 
of the niarks by which such ~vreck is distinguished ; 

( B )  if he be not the owner of such wreck, .deliver 
the saille to the rcceivcr of wreck. 

75. MThenever 
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75. Whenever any wpec 
of wreck or has been deliver 
wG%'FiThe provisions of sectio 
son, not being the owner thereof, the Government or salvage. 
such other person so delivering such wreck, as the case: 
may be, shall be entitled to receive a reasonable. sum 
for salvage, having regard to all the circumstances of 
the case. 

Any dispute arising concerning the amount due Dispntcs con- 
under this section shall be determined by a Magis- ~ ~ ~ ~ t o f  
trate, upon application to him for that purpose by salvage. 
either of the disputing parties. 

76. The receiver of wreck shall, on taking pos- Notice to  be 
session of any wreck, publish a notification, in such give" by 

receiver. manner and at such place as the Local Government 
may from time to time prescribe in this behalf, con- 
taining a description of the SanTe and the time at 
which and the place where the smne was found. 

77. If after the publication of such notification W~-ecI:lt inay 

the wreck is unclaimed, in certain 
cases be sold. 

or if the person claiming the saine fails to pay the 
amount due for salvage and for charges incurrecl by 
the receiver of wreck in respect thereof, 

tlic receiver of wreck may sell such wreck by pub- 
lic auction, if of a pe~ishable nature, foi%liwith, and 
if not of a perishable nat-ure, at any period not less 
than six months after such notification as aforesaid. 

78. On the realization of the proceeds of such salc, d, l,,,v 
the an~ount due for salvage and cliarges as afore- ailplird. 

said, together with the expenses of the sale, sliall be 
deducted tllerefrom, and the balance shall be paid to + 
the owner of tlie wreck, or, if no such person sppear tl' ' 

and claim the same, sliall be held in deposit for 13a.y- 
ment, without interest, to any person tllereafter es- 
tablishing his sight to the same : 

Provided that he makes his claim within one year 
from the clate of the sale. 

79. Any person olnittilig to give notice of the Pcnxlty COY 

finding of, or to clelivcr, any wreck to the receiver of' f"hwc lo 

wreck 



give wreck as required by section seventy-four shall be of, or to de- 
liver, wreclc punished with fine which may extend to onc tliousand 
to t" re- rupees, and in the case of omission to deliser any 
ceiver of 
~sreck. wreck, shall, in addition l u  suull fine, forfeit all claim 

to salvage, and pay to the owner of such wreck if thc 
same 'is claimed, or if the same is unclaimecl to the 
Government, a penalty not exceeding twice thc value 
of such wreck. 

CHAPTER VI. 

P a v i ~ ~ g  80. Nothing in this chapter contained shall apply 
clause. to any ship belonging to, or hired by, Her Majesty or 

the Secretary of State for India in Council or belong- 
ing to any foreign Prince or State. 

~ippointment 81. The Local Government may, from time to 
oF insl~ectors 
of lights and 

time, appoint persons to inspect, in any port, ships to 
fog-signals, which the regulations for preventing collisions a t  

sea, issued under the provisions of the Merchant Ship- 
ping Act Amendment Act, 1862, or any otlier similar 
law for the time being in force, may apply, for the 
purpose of seeing that ?uch ships are properly pro- 
vided mrith lights and with tlie means of making fog- 
signals, in pursuance of sucli regulations or law, and 
may suspend or remove any person so appointed. 

Every person so appointed shall in tlie port for 
which lie is appointed have, for the purposes of such 
inspection, the powers given to detaining-officcrs by 
sectioli eleven. 

Notice of 82.  If any such person filzds that any ship is 
defioiellcy to not so provicled, he shall give to the master or owner 
be given to 
master or notice in writing poiiitiiig out the deficiency, and also 
omner by what is, in his opinion, requisite in ordcr to reillccly 
such inspect- 
ors. tlie same. 

Sl~il) not to 8 8. Bvcry notice: SO givcii sliall bc com~uuaicated 
bc cleared in SUC~I manner as %lie Local Govcmment may direct 
by CUStOmm to the Customs-collector at  any port iron1 which sucll collector till 
i n s p c ~ t ~ y  ship 1~159 S C C ~  t0 c , ~ c ~ , Y  ; alld I l0  C~st01118-~0~le~t0r LO 

\a~ll0111 



whom such cornniu~~icatiou is n~ade shdl grant such 
ship a port-clcarance or allow her to proceed to sea 
wi tSi 011 t a, c,crt,ifi cato u nrl tlie ha,ncl of some person 
appaintcd as %foresaid, to the effcct that the said ship 
is properly provided with lights and with tlie .means 
of iliaking fog-signals in pursuance of the said rcgu- 
lations or law. 

CHAPTER VII. 

84. Every offence punishable under chapter 11, 
chapter I11 or chapter V may be tried in any district 
or presidcncy-town in whicli the offender is found, as 
well as in any district or presidcncy-town in which it 
niight be tried under the law relating to criminal pro- 
cedure for the time being in force. 

85.  AND whereas i t  is also expedient to provide 
for the assistance of assessors in certain causes in 
Courts exercising Admiralty or Vice-Admiralty juris- 
diction; i t  is hereby further enacted as follows :- 

I n  any Admiralty or Viee-Admiralty cause of sal- 
vage, towage or collision, the Court, whether i t  be 
exercising its original or itas appellate jurisdiction, 
may if it think fit, and upon request of either party 
to such cause shall, sumnion to its assistance, in such 
manner as tlie Court may by rule, from time to time, 
direct, two competent assessors; and such assessors 
shall altend and assist accordingly. 

Every such assessor shall receive sucli fees for his 
attcndance as the Court by rule prescribes. Such fees 
shall be paid by such of the parties as the Court in 
eacli case may clirect. 

certifies it i s  
l ~ r o l ~ e ~ 4 y  pro- 
vided wi!l! 
lights, & c .  

Offences tri. 
able where 
offender 
found. 

Assessors in  
causes of sal. 
vage, k c .  


